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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 611 OF 2025

INTHE MATTER OF:
PAPPU ....APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO.

JOINT COMMITTEE REPORT BY THE DISTRICT
MAGISTRATE, KASGANJ, UTTAR PRADESH IN
COMPLIANCE OF THE DIRECTIONS OF THE
HON’BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI

A COPY OF THE LETTER DATED 27.01.2026 IS
ANNEXED HEREIN AND MARKED AS ANNEXURE-1

A COPY OF THE SAID INSPECTION REPORT DATED
20.02.2026 IS BEING ANNEXED HEREWITH AS
ANNEXURE-2

A COPY OF THE SAID APPLICATION DATED
05.04.2025 IS BEING ANNEXED HEREWITH AND
MARKED AS ANNEXURE-3
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5. | A COPY OF THE SAID LETTER DATED 22.07.2025 IS
BEING ANNEXED HEREWITH AS ANNEXURE-4

6. | PHOTOGRAPHS OF CUT AND UNCUT TREES TAKEN
UPON THE SITE INSPECTION DATED 17.02.2026 ARE
BEING ANNEXED HEREWITH AS ANNEXURE- 5

7. | A COPY OF THE RELEVANT REVENUE RECORDS
ALONG WITH THE NAZRI NAKSHA ARE
COLLECTIVELY BEING ANNEXED HEREWITH AS
ANNEXURE-6

8. |A COPY OF THE SAID KHASRA RECORDS ARE
BEING ANNEXED HEREWITH AS ANNEXURE-7

9. | COPIES OF THE NOTICES SERVED ARE BEING
ANNEXED HEREWITH AND COLLECTIVELY
MARKED AS ANNEXURE-8

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE DISTRICT MAGISTRATE, KASGANJ
EMAIL-bhanwar09jadon(@gmail.com

PHONE NO.-6375115224

DATE: 28.03.2026
PLACE: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL _
PRINCIPAL, BENCH, NEW DELH] o
ORIGINAL APPLICATION No, 611 OF 2025

IN THE MATTER OF:

PAPPU -.APPLICANT
VERSUS

STATE OF U.p, & ORS ...RESPONDENT(S)

JOINT COMMITTEE REPORT By THE _DISTRICT MAGISTRATE,

KASGANJ, UTTAR PRADESH [N COMPLIANCE OF _THE

DIRECTIONS OF THE HON’BLE NATIONAL GREEN TRIBUNA_L_,

NEW DELHJ

I. ThatI, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.,




41

19

That, I state that the contents of the response have been drafied by
","’“"‘L uﬁ' . ‘E‘"“

& ,g;"‘/ e .‘L:‘.\;_K»«"-

; , % A ANTE aeRY

my counsel on my instructions and the contents of the samgadre frue; = *
Ly ¥ -

.4_—.;"9‘?‘,!3!71& 1
to my knowledge and nothing material has been “tOncealéd
= NP !

(ﬂl@i 1'4- é‘ .
therefrom. gl .

L. BACKGROUND OF THE MATTER

fad

. The applicant has raised grievances regarding illegal felling of trees by
the persons named in the original application from his ancestral land,
plot no. 188 situated in Village Longpur, District Kasganj (Kashiram

Nagar).

4. That the Hon’ble Tribunal vide its order dated 08.12.2025 had directed

the following:

“10. Notices are ordered to be served on respondents no. 4 to 7 through
District Magistrate, Kanshiram Nagar (Kasganj) and for this purpose,
notices issued to them are ordered to be sent fo the District Magistrate,
Kanshiram Nagar (Kasganj) through e-mail Jor getting service of the
same effected on them and sending his report in this regard to this
Tribunal within 15 days.

12. In view of the averments made in the application, we also consider

it appropriate that a Joint Committee be constituted fto verify the
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Jactual position and 1o suggest approprmté remedial actzon
Accordingly, we constituse a Joint C, onﬁxmﬂv C‘Dl?lpi‘lSlﬂﬂ' of

representatives of District Magistrate, K, (mslnrfggf Nagar (]( asoaiy)

(%)6 j f

and Divisional Forest Officer, K. asganj (Kashiram Nagar) (tﬂ}ﬁ’??irect
the same to meet within iwo weeks, 3 undertake visits fo the site, lpok
into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual
position and to suggest appropriate remedial action and submit its
report within one month. The District Magistrate, Kanshiram Nagar

(Kasganj) will be the nodal agency for coordination and compliance.”

1. FACTUAL STATUS

DIRECTIONS ISSUED TO THE DFQ AND ADM (J)

5. It is respectfully submitted that, vide letter dated 27.01.2026, the
District Magistrate, in compliance of the orders of the Hon’ble
Tribunal, directed the Divisional Forest Officer (DFO) and the
Additional District Magistrate (J) to carry out the necessary on-site

inspection and submit the action taken report at the earliest.

A copy of the letter dated 27.01.2026 is annexed herein and marked as

ANNEXURE-1
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other villagers.

A copy of the said inspection report dated 20.02.2026 is being annexed

herewith as ANN EXURE-2

That during the inspection, it was found that Sonpal, $/0 Hakim Singh,
resident of Village Longpur, Pargana Sidhpura, Tehsil Patiyali, District
Kasganj, owner of Gata No. 187 had submitted an application dated
05.04.2025 to the Office of the DFO, seeking permission for felling
12 Jamun trees U/S 5(1), U.P Tree Protection Act, 1976 recorded

on Gata No. 187, which has an area of 0.465 hectares.

A copy of the said application dated 05.04.2025 is being annexed

herewith and marked as ANNEXURE-3

PERMISSION GRANTED BY THE DFO TO FELL 12 JAMUN

P

TREES

Subsequently, the Office of the DFO, vide letter dated 22.07.2025

granted permission for the fellin g of 12 Jamun trees in accordance with
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rules vide Permission No. 5768051, Letter No. 119/22-1 ant-tes

x

B EEA R
sum of 12,000 at the rate of 1000 Rupees per tree (I’thrc s) to pi‘an\

1f\ :( ?

J,» _

120 saplings as part of 10 times compensatory aff()restatlon That. o)
the said compensatory afforestation would be carmed Out in the -

Monsoon of 2026,

A copy of the said letter dated 22.07.2025 is being annexed herewith

as ANNEXURE-4

9. It is submitted that after obtaining due permission from the DFO,
Sonpal carried out felling of total 5 trees as follows: 01 Jamun, 02
Papdi, 01 Bakaina, and 01 Eucalyptus tree. Among which, only the
Jamun tree falls under the category of restricted species, for which,
prior permission was already sought from the DFO. That further, both
parties, Sonpal and Baburam are claiming ownership not only over the

felled trees but also over the standing trees at the site.

10. Before further felling could take place, Baburam, S/0 Shri Ganesh,
along with his family members, objected claiming ownership over the
trees. To avoid any untoward situation, the Forest Department issued

directions to stop any further felling.



45

Photographs of cut and uncut trees taken upon the site inspection dated

17.02.2026 are being annexed herewith as ANNEXURE. 5 A0 TABN,

D. RELEVANT REVENUE RECORDS

11.It is material to mention here that as per the relevant revenye records, it
has been disclosed that:
i. Gata No. 187, area 0.465 hectares, is recorded in the name of
Sonpal, S/O Shri Hakim Singh; and
ii. Gata No. 188, area 1.0200 hectares, is recorded as transferable
land in the name of Baburam, S/O Shyi Ganesh, resident of
Village Longpur, Pargana Sidhpura, Tehsi] Patiyali, District

Kasganj

A copy of the relevant revenue records along with the nazri nakshg are

collectively being annexed herewith as ANNEXURE-6

12. That it is also material to mention here that, that in the relevant Khasra
Records of both Gata No.s 187 owned by Sonpal and 188, owned by
Baburam, the total no. of trees and crops have been disclosed in Khasra

records.

A copy of the said Khasra Records are being annexed herewith as

ANNEXURE-7

1
!
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[3. Further, it is submitted that, the notices to the f olgé'\-*iﬁf

respondents have been duly served as per the é:' @"}Iribun ltg
] - oA r
directions and were duly accepted on 14.03.202(%

cignatures of all the under-mentioned Respondents.

Longpur.
Vijay Babu R/o Sidhpura, R/o
Longpur.

4, Vikas

Respondent No. 6

Babu S/o

Mahesh | Respondent No.7

L ' Chandra R/o Longpur
e LR

Copies of the Notices served are being annexed herewith and

collectively marked as ANNEXURE-8

14.That, the deponent has been duly diligent in complying with the orders
passed by the Hon’ble National Green Tribunal, New Delhi, and has
taken all necessary measures t0 ensure timely and complete compliance

therewith in letter and Spirit.

I5.Hence, the present affidavit is being submitted for the kind perusal of

the Hon’ble Tribunal. Tt is prayed that the same be taken on record,

S

DEPONENT
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VERIFICATION

Verified at Kasganj on this 27 day of March 2026, that fhe contents of
the above affidavit from paragraphs 1 to 15 are true and correct to the

best of my knowledge and belief No part of it is false and nbthing

material has been concealed therefrom,

DEPONENT

D)) CQPY Am
*'5 Ram Babn Agvccﬁ e

Nt~ Ty m
: a Regd \ouuz;:sw 5‘3}
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A e ANNEXURE-1

B R CEARECIREANPARIN I S CANACARES
HEIGY,

T FRET & & A IS gRT afdevr, wae die, TE Rl @
MY fAFTd 08.12.2025, (FH-) (I NG AT 611,/2025 — Pappu g9 58 WHR
U9 3) H UG RY B HAG 12 B AANd d2 D FAIA Td IUYH  STARIHE
SIS G B UP GYH QAT B TS fhar ST B |
I A AR # RaReN), Fae (@RIRM TR) @ ufafafr qen wmy
ANGRI, FRETS DI FrEaferd (63 om 2g FRE fear 1 21 9ffy & e e
BR, FA<H B RGAE B Wb B gY JTTHS [UIC Al e A=A 3wy @y
Td BXAT & | F1 8, fTeR) q8Ieg @1 39 YR A A ol A1fdd fhar mar @
I WEAfT BT T SUYH YAR0 H A NGT & Q¥ &1 3gred gffdaa
B3 g afeR) ®R | U afaffd T1fd ox exder o) ar | ppm T ATladl

. D gt /@ iy
ﬁ TIR) 1i@,/la%}\“\ | wbol'(

a9 faur @A | HTES | BT |

Drive d/ DPO /DGC letter !
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‘i« Uepaitment of Forest (Government of Uttar Pradesh)
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174 &7 wer Y & A
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Longitude: 78.895753 -
Elevation: 174.82411.0m’
Accuracy; 27.94 m-—

ime: 11-03-2026 12:46
Note: qrugt iz

UNFELLED TREES:
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FACTUAL STATUS:

‘Latitude: 27.59339
‘Longitude: 78.895331
EEIevation: 159.82

ﬂ GPS Map Camera

Longpur, Uttar Pradesh, India =&

Hvvv+jg8, Longpur, Uttar Pradesh 207246, India
Lat 27.569337° Long 78.895924°
Monday, 12/01/2026 05:49 PM GMT +05:30
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; : BY EMAIL /SPEED POST A.D.

BEFORE THE ﬁATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 611/2025
Pappu Vs State of Uttar Pradesh & Ors.

~

to 1. Sonpal S/o Hakim‘Singlix, R/o Longpur (Respondent No.4) |
. 2. Vinod Kumar S/o Sonpal, R/o Longpur (Respondent No.5)
3. Vijay Babu R/o Sidhpm;a, R/o Longpur - . (Respondent No.6)
4. Vikas Babu S/o Mahesb Chandra R/o Longpur (Respondent No.7)

NOTICE

|
Whereas the above titled Application was listed before the Hon’ble Tribunal on
26.02.2026 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):- .
“3. District Magistrate, Kansganj (Kashiram Nagar) has also not submitted report

regarding service of notices on respondents no. 4 to 7;

" 4. Notices avi-ordered to be served on respondents no. 4 1o 7 through the District

Magistrate, Kansganj (Kashiram Nagar) and for this purpose, notice issued to

respondents no, 4 to 7 may be sent to the District Magistrate, Kansganj (Kashiram

Nagar) by email for getting the service effected on respondents no. 4 to 7 and sending

his report in this regard to this Tribunal within 15 days. .

. List on 30.03.2026 for Jurther hearing,” _
RTITE TR

2. Now, take ﬁxrther'notiﬁze that the above matter will be listed for further consideration
- before the Hon’ble Tribunal on 30.03.2026 at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon’ble
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 26.02.2026.
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 11t March, 2026.

Note: (For Orders, Cause Lists & other information, please visit O w)’gﬂe

‘ B X

gww.gzeenlribunal.gov,in) h
Q= tyat | T & T s
S7® "‘#j—’_}_%:; N, Consultantgfugicialy, Ne'

e

‘2‘} W'T"@‘, ShET D o [ W@m%%%mﬁ‘

1y)3) 28
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BY EMAIL /SPEED POST A.D.

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 611/2025
Pappu Vs State of Uttar Pradesh & Ors.

To | -
1. Sonpal S/0 Hakim Singh, R/o Longpur (Respondent No.4)
2. Vinod Kumar S/o Sonpal, R/o Longpur (Respondent No.5)
3. Vijay Babu R/o Sidhpura, R/o Longpur - . (Respondent No.6)

4. Vikas Babu S/o Mahesh Chandra R/o Longpur (Respondent No.7)

NOTICE

|
Whereas the  above titled Application was listed before the Hon’ble Tribunal on
26.02.2026 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):- .
“3. District Magistrate, Kansganj (Kashiram Nagar) has aiso not submitted report
regarding service of notices on respondenis no. 4£t0 7. '
" 4. Notices aié-ordered to be served on respondents no. 4 to 7 through the District
Magistrate, Kansganj (Kashiram Nagar) and for this purpose, notice issued to
respondents no, 4 to 7 may be sent to the District Magistrate, Kansganj (Kashiram
Nagar) by email for getting the service effected on respondents no. 4 to 7 and sending
his report in this regard to this Tribunal within 15 days. :
9. List on 30.03.2026 for Jurther hearing.” .
_*****ﬁ. .
2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 30.03.2026 at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon’ble
Tribunal either in person or iby a pleader duly instructed, and file reply/response, as per
directions'of the Hon’ble Tribunal vide Order dated 26.02.2026.
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence,
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 11" March, 2026.
Note: (For Orders, Cause Lists & other information, please visit, G

www.greentribunal. gov.in)
ZBTQ?“;;??f
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BY EMAIL /SPEED POST A.D.

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 611/2025
Pappu Vs State of Uttar Pradesh & Ors,

~

To i '
L. Sonpal S/o Hakim Singh, R/o Longpur (Respondent No.4)
. 2. Vinod Kumar S/o Sonpal, R/o Longpur (Respondent No.5)
3. Vijay Babu R/o Sidhpura, R/o Longpur - . (Respondent No.6)

4. Vikas Babu S/o Mahesh Chandra R/o Longpur (Respondent No.7)
| NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
26.02.2026 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):- .

“3. District Magistrate, Kansganj (Kashiram Nagar) has also not submitted report

regarding service of notices on respondents no. 4 to 7

" 4. Notices avz-ordered to be served on respondents no. 4 to 7 through the District

Magistrate, Kansganj (Kashiram Nagar) and for this purpose, notice issued to

respondents no, 4 to 7 may be sent to the District Magistrate, Kansganj (Kashiram

Nagar) by email for getting the service effected on respondents no. 4 to 7 and sending

his report in this regard to this Tribunal within 15 days. .

9. List on 30.03.2026 for further hearing.”

RTTIETN

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 30.03.2026 at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon’ble -
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per
directions‘of the Hon’ble Tribunal vide Order dated 26.02.2026. :
3. Take further notice that in default of your appearance on the date above mentioned, the
said" Application will be heard and determined in your absence,
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 11% March, 2026.

Note: (For Orders, Cause Lists & other information, please visit, 6, e

www.greentribunal.gov.in)

Py
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BY EMAIL /SPEED POST A.D.

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 611/2025
Pappu Vs State of Uttar Pradesh & Ors.

.

‘ e 1. Sonpal S/o Hakim‘Singin, R/o Longpur {(Respondent No.4)
. 2. Vinod Kumar S/o Sonp?l, R/o Longpur (Respondent No.5)

3. Vijay Babu R/o Sidhpmia, R/o Longpur - . (Respondent No.6)
+A4. Vikas Babu S/o Mahesh C“handra R/o Longpur (Respondent No.7)

NOTICE

|

Whereas the above titled Application was listed before the Hon’ble Tribunal on
26.02.2026 (copy of order & application are enclosed), when the Tribunal intet-alia passed the
following order (reproduced relevant extracts only):- .

“3. District Magistrate, Kansganj (Kashiram Nagar) has also not submitted report

regarding service of notices on respondents no. 4 to 7;

" 4. Notices aié-ordered to be served on respondents no. 4 to 7 through the District

Magistrate, Kansganj (Kashiram Nagar) and for this purpose, notice issued to

respondents no, 4 to 7 may be sent to the District Magistrate, Kansganj (Kashiram

Nagar) by email for getting the service effected on respondents no. 4 to 7 and sending

his report in this regard to this Tribunal within 15 days. 4

9. List on 30,03.2026 Jor further hearing.” _
SRR R, _
2, Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 30.03.2026 at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon’ble
Tribunal either in person or iby a pleader duly instructed, and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 26.02.2026. '
S IRS 3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence,
P g Given under my hand and the seal of this Hon’ble Tribunal, on this 11" March, 2026.
Q\rl( 8 2\ Note: (For Orders, Cause Lists & other information, please visit - ’

%ggeentribunal. gov.in)

$7c = aiee . . A" B TN
s 8/® k )_’{_i MJWQC onltan ke
7o HAML&W : , 2 » onsultan
7@»%97—‘,,7\" :
558 Yy T 67%_%:(’57 |
VD YU UT A 7_
R M@W@?\‘é%ﬁ
| TS YRee =Y Teor s S o
| T L\ %}Q ﬁ.a}ﬁ)@ ’ ﬁﬁ “é! j?&

ATYd M

. e wieur

1




Digitally signed by
Qm/ﬂ Manzoor Ahmad Ansari
A Date: 13-03-2026
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